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IN THE CENTRAL ADMINISTRATIVE TﬁIBUNAL : HYDERABAD BENCH

AT HYDERABAD

B.A' ND. 291/93' _ - Dtc OP DaCiSiGn : 16_8‘-94.
| |
Mr. Godla Venkatamuni ' . priicant.
Vs - J
1. The Union of India, r sp. by -

2.

Counsel for the Applicant : firs G.V. Subba Rao

Matim om? Ba-e Ll - ™ -

CORAM:

THE HON'BLE SHRI JUSTICE V.NEELADRI RAD : VICE CHAIRMAN
THE HON'BLE SHRI R. RANGARAJAN : MZMBER (ADMN.)

General Manager, SC Rly, ‘
Rail Nilayam, Sec'bad. }

The Chief Personnel Ufficer,
5C Rly, Rail Nilayam, '
Sec'bad.

The Dy.Chief Mechanical Enginesr,
Carriags Repair Shap, \

SC Rly, Settipalli (PD), '
Tirupati, ' ++ Respondents,
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0.A.3N0.291/93.

JUDGHMENT Dt: 16,.8,94

(AS PER HON'ELE SHRI JUSTICE V. NEELADRI“RAO, VICE CHAIRMAN)

Heard Shri G,V Subbé:)an, learned counsel for
the applicant and Shri N.V,Ramana, learned standing

counsel for the respondents,

| |

2, Land measuring 0.578 Cents in Suryey No.ZO/qy
of Settipalle Village beloqging to the épplicant's
mother was acquired for Railway Carriagé Repair Shop,
Tirupatqg)of South Cgptral-ﬁailway. A scheme was
envisaged whereby one membér of the displaced family
coﬁsequent o@)ﬁhe acquisit{on is offerfed a post in the
Railways. When the applicént applied for a post for hgé

l
son, Shri G.Subrahmsnyam, the same was denled on the

ground that the acquired property does not belong to
eltner Tne appilcant Oor Nis Son Ludranmanysm,

3, Such beneficial claims have to be consgidered

liberallyf Whén a family is ﬁeprived of their land for the
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of that family to compensaée thém) for tAe loss of the land,
to some extent. It is just and proper for the “ribunal/

+
Court to take cognizance of the fact that generally
mothers in the rural areas -live with their sons and in

suchi&asq 01ld ladies will naturally spend income from

the land to the other members of the faﬁily@if it is
|

'



4,
5.
6.
7.

The weneral Manager, S.C.Rly,
Union of India, Railnilayam, Secunderabad.

The Chief Personnel Officer, S.C.Rly,
Railnilayam, Secunderabad.

The IEputg Chief Mechanical Engineér, Carriage Repair Shop,
S.C.Rly, Settipalli (PO) Tirupathi

One copy to Mr.G. V.Subba Rao, Advocate, CAT. Hyd.
One copy to Mr.N,V. Ramana, ﬂﬁﬁk SC for Rlys. CAT. Hyd
One copy to Library, CAT. Hyd.
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‘ ﬂot thrown into ‘hotchpot, It“héd beoome| necessary -
for the Goverrment/qallways to come up wath such bene-
L1c1a1¢§ghg§g%és it is felt tha; the member of the
oouwstallion - .
amily will be deprived of an sssasion when the posse- -
ssion of the land was taken away, So,Lwe feel that o
3 : the said scheme is equally applicable to - the SUQQQQZn
of a womggjif the land of such wom@i}is acqguired by -

the Government/Railways.

4, It is not clear as to whether the applicant‘s/&gkz

name was alreauy empanelled or not.Pu+ +hm Farmt srmeado- —=
that he was alresdy called for interview ?n 1985, '

Hence, if the applicant is foung exlglbleifor the post

of Khalasi, the responderts zre directed to give abpnint=. . .
eiL LOo Thne applicant to the said post as!and when his

turn comes by treating it as mekemkiawn th% date of
selectlon on which those who were called for 1nterVLew

‘ B30 PG v |

in 1985 and the name of the applicant shoulq be treated
as the last of that list, If those who wére called for
intervyew in 1985 were already appointed,ithe applicant
should be givén appointment in the next aviailable vacancy

in the post of Khalasi for direct recruits,

o, ‘he OA is ordered accordingly. No coétsf\
(R. RANGARAJAN) i (V.NEELADRI RAO}
MEMBER (ADMN, ) VICE CHAIRMAN

DATED: 16tn Bugqust, 1994,

1
!
Open court dictation,

ven Do Lr.:, ! i@z%i g:&f)fﬁj)_
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COMEARED .Y AFPROVED BY

AN THL CE ITRAL ADVIITIS TRZ‘-..TI VL TRIZMAL
HYLERABAD BELCH AT EYLERAB D

\,f””/f’

TiE HON'BLL R,.J TICE VL IIBELS DRI R_‘O

VYTUTN T T s v

THE FHOW'BLE vR.R.RANGARAIZL 2 M(rood )

k

M, A00./R.A/C. A No.

(T.A.NO, ‘ (W.P.NO )

Admitted and Interim directions |
Issufd.

Aii wed.

Eusoosed of with dlrectlonu.
‘“‘———w"
DlSTnged
Ligmissed for Default ¥
Ordersd/Fe jected

No order as
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